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Heard Mr.A.Chakraborty,ld. counsel for the applicart. Prayer

for condonation of .delay in filing the contempt applic__:ation is

ailowed'.’

. contempt proceedings shallf not be drawn up against them for non-

Issue notice to the alleged Contemners to shlow. cause why

compliance .of the order of this Tribunal dated 8.6,1998 in 0.A.No.

911 of 1997.

.. with a copy of this order.

None appears on behalf of the alleged

Registry is directed to issue shbw-cause notice along- .

cont.emners. fM.A-.bearing No.570 of 1999 stands disposed of C P.C.
will uappear for brders con 2,.11.2000. !
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